Itf THE CENTRAL ADMIMNLSTRATIVe TRIEUMAL, JALFUR BaNCH, JAIFJR,

ey
Date of Decizion: 24,2,94,

OA 807/92
(OA 402/87)

GANESH SINGH, NAND: LAL YADAV
ANDy RAJ D20 MAJRYA ee. applicants,

Vs.

]
)

UNIGN OF IMNDIA & ORs, ... R2spondents,

1)

)

il vt T R

HGI'ELE MR, GIPAL KRISHMA, MEMESR (J)
HON'ELE MR, O.F, SHAZMA, = McMBE zA

a3
IS

For the Applicants evs SHRI J.K, KAJSHIK,
For the Rezspondents «o. SHRI #ANISH BHANDARL,

PER HON' BLE MR, GOPAL KRISHMA, MEMBEA (J).

Aéplicants Gan=3h Singh, Hand Lal Yadav and Raj Deo
Maurya have filed this aprlication u/s 19 of the Sdministra-
tive Tribunals Act, 1925, praying thaet the cancellation of
the result in respect of the applicants for the post of

Blacksmith vide Anpexurs A=2 be dzclared illegal and also

4

for a direction tos th? respondents to declare the result of

the trade test for the past of Blacksmith held om 11,2,25 in
rezpect of the applicsnts and to consider them for promotion
o the post of Blacksmith with retrospactive effect,

e have heard the lesrned counszl for ths partizs and

havz carefully perusad the records,

g

3. The zali=nt f2aturss of th2 case are that th: applicants
i

)

wer2 working a3 Hammerman at Smith Shop, HEota, in the office
of the Chief Works Manager, West2rn Railway, bota, whan a
notification for trade tasts for the post: of Blacksmith and
Sprinj Malars was issued seperately, The applicants were
2ligible for appearing at the Lrade test for both the posts,

(sfioﬁﬂ;Since tha applicants nad already optsd for app2aring in the
A ‘

‘.60.2.
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trade test for the post of Spring Make 3, the authoritias
asked them to submit their unmdllingness to appear in the
trads test for th2 post of Blacksmith, The applicants were
declared successful in the trade test held for the post of

Spring Makers and the orders of their promotion to thz post

of Spring Makers were passad on 4;3,36. Thercafter the
applicants were trads tested for the post of Blacksmith on

ll.u.u The contention of the spplicants is that once they
were allowzd to take up th2 trade tzst for the post of Black-

zmith, t heir 2srlier rsfusal cught to ba treated as cancellad,

4, The raSpondents in th=zir reply contested the applica-
tion on the ground that once the applicants had bpted to
aprear in the trads test for the post of Sering Makers and
after clearing the trads t2st they were promoted ta the post

of Spring Malizrs, they cannot turn round and claim promotion

to the post of Blacksmith in casz they have clearad the trade
test hezld for the post of Blacksmith, It i3 also contanded
ot behalf of the resvondents that th2 p2rmission to appear

at the trade test for the post of Blacksmith was zecorded by

a pRraon who was not compatent to accord the same,
2. Thw applicants were permitted to appear in the trade

test for the post of Black:smith held on 11,2,38, The fact
rz2mains that the cwpl cants havenpot jnined the post of Spring
Makars after hav;ng been promotad to the ss5id post vide an
reder iszued on 4,2,25, Gnee the spplicants were permitted

to fake trads test for the post of Blacksmith, they are
zntitlad to seal the daclaratinon of their results ther20f and

to promotion to the post of Blacksmith if found succeszsful or

if declarad successful in the taest,
6. Wz, thersfore, dirzct thz respondasnts Lo dsclare  the

result:s of the trale t23t for the post of Blacksmith hz1ld on

C}b@im 11,2.86 in raspzct of the aspplicants and to cmsidar the

000.03.
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pa3t of Blacksmith with
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prospective 2ffect in case they have clesared the trale test

|

are -p«‘;ointed a3

V1)

ant

G

hzld for the post, In case the2 appli
Blacksmith their seniority in that poast zhall court from the
date of their jolning &% the zaid post, The sxercise in this
behalf zhall be completed by the respondents within a period
of one month from the date of the receipt of & copy of this
order,

7, The OA stands dispozed of sccordiangly, with no crder

as to costs,

) ( GOPAL FHI3HNA )
MEMBZR (J)




